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Registratin T.A.No. 479 of 1987
; (P.H.G&ﬂa No. 307 of 1984) '

Surjeot Singh . .vs. « D,P.0.,Northern Rallway,New Delhi

T —

\
Hon.Justice Shri S.Zaheer Hasan, Vice Chairman.

e

Hon. Shri Ajﬂy JOhri’ Mﬁmber(&)t
(Delivered by Hon.S.Zaheer Hasan, V.C.)

Surjeet Singh filed this application in the
court of City Magistrate and Authority under the Payment
L::f Wages Act for Saharanpur Area, under Section 15 of
the Payment of Wages Act,1936 (hereinafter referred to
as the P.W.Act) claiming refund of Rs. 3871.18 as illegal-
ly and wrongfully deducted wages plus Rs. 38711.80 as
compensation. This application has been transferred
to this Tribunal under Section 29 of the Administrative
Tribunals Act,1985.

In General Manager,Gorakhpur and others vs.
Phooldeo and others (Writ Petition No. 13349 of 1986,
declded on 2.2.1987) a Division Bench of the Hon. High
Courtt of Allahabad has held that the Jurisdiction of
the Prescribed Authority under the P.W.Act is not ousted

by the provisions of the Administrative Tribunals Act.
In Jagdish ve. D.P.0.,Northern Railway,New Delhi(Registra-
tion T.A.No, 876 of 1986, decided on 24.4.1987) this
Bench has held that the enforcement of right and obliga-
tion created under the P.W.Act can be had before the
Authority under that Act and such type of case under
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